Administrative Tribunals Act, 1985

"qgrade ~f Telegrarh Man was rev

. IN THE <CENTRAL ADMINISTRATIVE TRIEBUMAL, JAIFUR EEHCH, JAIFUR.

G.A Mol 68 /2000 . Late of crder: 23.1.2004
| Lalln Eam, S/’c Sh.Suja Ram Gurijar, 2,/ Jamwa.Ramgarh,
Jaipur, retired Télegraph Man Jamadar(a), TO, Jaipur.
. .+sApplicant.
Ys.
1. Unicon of India th“bugh Chief Snperintendent, Central
Telegréphvofficé} Telecommuhicatioh Déptt, Jaipur.
' ..;Respandent.

Mr.Manish Phandari - Counsel for the applicant.

Mr.N.C.Goyal - Cecunsel for respondent.

'CORAM:

Hoh'blé Mr.S.F.Agarwval, Judicial Mémber

Hon'ble Mr.A.P.Nagrath, Administrative Member.
PER HOI'ZLE Mﬁ.S.E.AGARWAL, JUDIZIAL MEMEER.

'Iﬁ this Orjginal Application filed ﬁnder Sec.lévof the
‘ ' Ehe appli-ant seeks a
diféction to the repcndents to givé him tull pension from the
date «f hiz actual dats of retirement after'giving the ben=fit
of fixati&n as rer revised .pay: scéle under the V Fay

=y

Commission and arrears thsreof. Further direction alsc sought

to quagh and zet azide the impugned crder of retirement dated

22,1.99 (Annx.Al) with the direction to the repandent that the
applicant Ke rvetired on attaining the age of &0 yeérs and he
is entitled to all consequgntial benefits accordingly.

2. Reply was filed. It is statéd in the reply that the

sed on the recommendations of V

[N

Pay Commigesicn w.eo L~ 1.1.96 and the Teleqgraph Man was placed

: T : v :
in Greoup-C. Therefore, retirement age <n superannuaticon of the

applicant will ke 52 years as applicable tao gther Central Sovt

-employees in Greoup-C vide DOFT 1ette§, matrled as Annz.Rl. It

vié'also stated that the.applicant had already ccmpleted 58

yeare on 230.2.%27, therefore, he was retirad on§28.l.Q3 with
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deémed date of sﬁpérannuati&n and the applicant was given ali
pensicnary kenefits, a=z rer details givén in para 4.4 of thé
reply.
3._>  It is =stated Ey the learned counsél for the respondents
that the arplicant has heen paid éalary upto 22.1.98, the date
upto which he had worked. He has also stated that the
set'tlement dues has alsc worked cut cn that basis and will be
paid.i | | |
4.

As the post of TelegraphVMan has hkeen categorised as

Greoup-C post, therefcore, the applicant's'age of superannuaticon

‘can cnly ke 58 years and not ©0 years therefrore, thé,applicant

ie not entitled to retire at the age of &0 years. The benefit

of pay and allswances and other pensicnary bkenefits have

‘already bLeen given to the applicant, according to the’

statement made hky the connsel  for  the reSpondents, the
applicant iz not entitled to any fufther relief.
=

5. We, therefore, dismisa the Q.3 having become

infructucus with nc crder as to costs.
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(A.P.Nagrath) (S;K.Agarwal)
Member (A) | ' ’ Member (J).




